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B -2 Notuce of th|s apphcatlon was .given to the respondents The L

""...may be glven to the respondents to glve her appomtment on

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
o JAIPUR BENCH R

'J.a,ipur,this the 25 day of November, 2010

'ORIG-I-N'AL—APPLICA_TION NO. 147/2009

'CORAM

HON/ BLE MR M. L CHAUHAN JUDICIAL MEMBER |

) --Rukma Devi Wlfe of Late Shri’ S|ta Ram Yadav aged about 40 years

resident of I/20, GSI Colony, Malviya Nagar, Jalpur (Deceased Sita

- RamYadav was messenger in GSI Jalpur)

a f__ | | " . e Applicant .

, (By Advocate Mr. Ra]endra Valsh)

VERSUS

.1. Union of Indla through Secretary to the Government of Ind|a ’
- Department of Mlnes Mlnlstry of M|nes Shastr| Bhawan New
- ‘Delhi. .
' 2. The Director General, Geologlcal Survey of Ind|a 27, 1. L. Nehru '
. Road, Kolkatta. _
3. Airborne Mineral Survey of Exploratlon (W|ng) (H Q ), Geologlcal
~ Survey of India, Western Zone, 3" Floor, G-Block, 15-16,
-Jhalana Dungr| Jalpur ' - -

e (By Advocate Mr. B. K T|war| proxy to Mr T P. Sharma)

ORDER ORAL
The appllcant has ﬁled th|s OA thereby praylng that d|rect|on»

- "compaSSIonate grounds as. per Ietter dated 28 06. 2007 (Annexure' X

A2

T_respondents have ﬂIed repIy In the reply;. the stand taken by the
o respondents is that the husband of the appllcant was employed in

- ,4 AMSE ng, GSI West Zone Jalpur and the aIIotment of posts varies '

from reglon to reglon It is further stated that the deta|Is furnlshed by

S ,...Respondents'v o



.
Sy

" appointment is factually incorrect.

the appllcant pertams to Western Reglon Offlce AMSE Wing, GSI Wlth‘

its: headquarter at Bangalore has separate allotment of posts Thus

'_accordlng to the respondents the case of the appllcant could not be

conS|dered for compassmnate appomtment as thereby was no. post

" vacant in AMSE Wlng, GSI Jalpur It is further stated that there are 47
o .appllcatlons pendlng for appomtment on compassmnate grounds and
N ._the candldature of the appllcant W|lI be conSIdered as & when turn of
_the appllcant comes and avallablllty of the vacancy under 5%

o compassmnate appomtment quota

'3.‘> The appllcant has flled re]omder A|Onngth the reJomder the

\\

appl|cant has annexed statement showmg vacancy posmon of Group -

.‘D’ employees as on 31 05 2005 in respect of Western Region, GSI -
_Jalpur Perusal of th|s document reveals that there are 135 posts
belonglng to dlfferent categorles wh|ch are lying vacant and can be_

' f|lled |n by d|rect recrurtment Learned counsel for the appllcant'

further submlts that AMSE wnng W|th its headquarter at Bangalore has

now been merged with the GSI Wlng, Jalpur Thus the contentlon of

e -
the respondents that Lare no. vacancy ava|lable for the purpose of

_consl.derat_lon _olf' the--case of . the 'ap.pllc_ant for compassro_nate.-"

-

4. ‘--:We have heard the learned counsel for th'e parti.es ~and have -

'gone through the materlal placed on record Vacancy posmon g|ven

_by the appllcant vrde Annexure A/5 has also not been d|sputed in the -

addltlonal reply In the Addltlonal reply, the respondents are’ still -

B relt-eratlng that_ al|.~ _the - pen'dlng cases for .la_ppomt_ment ~on _‘ .

~ . v . /



[

:".‘A\,vvcu] . . '-‘v ..

‘

* compassionate grounds will be considered subject to the ayailabilitv of

the v‘acancy._

5. o Thus in view of what has been stated above the onIy dlrectlon
‘ WhICh can be glven in the facts & C|rcumstances of th|s case is. that the’

' respondents shall con5|der the case of the appllcant for compassmnate

v

;appomtment agalnst the vacant Groop ‘I’ post to be f|Ied in by way of
,dlrect recrwtment agalnst 5% quota “in case the vacanC|es are
:avallable ‘and respondents have taken deC|S|on to merge AMSE W|ng
. :.:-Bangalore W|th GSI Jalpur Such a consnderatlon shall be done W|th|n a'

' perlod of three months from the date of recelpt of a copy of th|s order.

}

- 6. W|th these observatlons the OA is dlsposed of wuth no. order as

‘tocosts o

X .. (M.L. CHAUHAN) .
e . MEMBER (J)



